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CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NO. 600/93 
'i'AxNOt 

DATE OF DECISION 17.13,20uu 

rn-erdra)curnar r:ocari1.a1 	jis. Petitioners 

Mr. j ripatEl, 	Advocate for the Petitioner [s 
Versus 

Jnir of India & ors. 	 Respondent s 

• . Shevde 	 Advocate for the Respondent [s 

CO RAM 

The Hon'ble Mr. 	Kannan JUd±Cci1 eibEr 

The Hon'ble Mr. 	Ci..0 srivSt.v'a, Adrrn. ecrr 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 

---- 

IN 



I 

I Dharniendrakuniar iVlorarilai 
Devendrakunar Bhatnai 
Rarnanuj Davaram Verma 

, inilkuinar i'.amkiisiian (upt 
5. Avadesh Sukhraj 
(. Rajeshkuniiir NaravaiJal 
7, Rajeev R. i\'iishra 

1  
unna 

1 	.,1 	 TT 	1 . SL[1andJa 	aw a\ 
All at present workin as 
Diesel Assistant at Gandhidham 
Raikvav Station. Western Raihvav 
(dhidhn. i)r Lurch. 	 Al 

I) ivIslonal ()t1CC 

z\jiiler Division 

\Vestern Railvav. Aj n'er 

2. 	The Union of India 
Ni tice tobe served through 
ihe  eneraJ Manaier, 
'.'.estern Raiivav. Bombay), 	 Respun(jents 

\dvoc;t 	N. Shevde 

OT\L ORIF:i 

(1 kióOOi93 

i I . £ .'.,'J',j 

IIai Judicial i\iemher. 

it 



nei ir iii apphcant is not present. lIe was not present 

pears that the applicant is not interested in pursuing with 

\IiiflUi1 

/ 



FORM iO. 21 
( See Rule 114 ') 

IN THE CENTRAL ADNINISTRATIVE TRIEUL, AHMEDBAD BEH 
of 2CC 

) \ 	 APLINT 

VERSUS 

RESE NT () 

I N I) E X -----'S H E E T 

SR • NO. 	DESCRIPr ION CF DOCUI"TENTS 
	 GE 

iiI II7 

II1ITITTT L\  

--,----------"--- 

Certified that the file is complete in allaSPeOt3. 

i_i  

,nature of SO. (U) 
Signature of Dealing 
Hand. 



&- *. 	Memo of application 

. Copy of the advertisent of Jan.1937. 
- 	. Copy of the 	1ettr 	dated 30.3.1988 of the Chajrn 

Copy of 
, 

the 	pprenticeshp F&4p , 
- Copy of the 	seniority list dated 10.6.92, 

Copy of the 	seniority list dated 13.4.93, 
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£i}i) 	TGR. 

QEIGINL kPLI0IJN NJ. 	OF 1993 

Dharcmdrakumar Norarilal and ors. ... , . pplicants 

Vs. 

Divisional Eailway Manager AJm.er  

and anr.,. 	 . . .I;spondernts. 

A. 7. Copy of the letr dated 2+th }ay 1993, 
for upgrading the employees. 

- 	Copies of the letters showing the date of 
app'intrnent to the First 	Firemen. 

. Copy of the apointmcnt letter of some of the 
applicants dated 3.11.1989, 

. /0. Copy of the letter dated 31st Jctober,1991 

of the General Manager. 	 1-5 



BFCE T HE CN RL ADMIINIKIRL.LV TBIBtJNAL 

HMDLtBD BEILH 

QBIGIL 4 PPLIC&TIC)N NO. 	OF 1993 

1, Dharendrakumar Morarilal 

2. Devendrakurnar Bhagmal 

3,,  Ranuj Dayararn Ver!na 

ii. .nilkumar Bamkishan Gupta / 

. Avadesb Sukhraj / 

Bajeshkumar Narayanlal " 

Rajeev B Mishra/ 

S. 	Subhaschandra Uoadhvav / 

All at present working as 

Diesel Assistant 

at Gafldhidham  Bai1ay Station, 
ekj 

Gandhidham,Dist .Kttch 

State of Gujarat ...Applicants 

Vs. 

Divisional Bailway Manaer, 
t -i i4r 	oi-rr 	,-) rP- 

jmer. 1C  

(F- 	') 
The Union of India 

(Notice to be served through 

the General Manager, 

tstern Baliway, 

Churchgate ,Bombay. ... . .iRespondent s 

con. .2/- 
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The applicants hereby cballenge4 the 

provisional seniority list dated 13th April1993 

published by the respondent 	by his letter 

no.Diesel/1030/22  .I.rt I and also challenge 

the implementation and operatior, of the said 

seniority list. 

The applicants are serving within the limits of 

the jurisdiction of this Hontble Tribunal and 

therefore this application would lie before this 

Hon'hle Tribunal. 

3. The applicants submit that the aforesaid 

seniority list 	is published on 13th April 1993 

The applicants have made representation dated 5.5.1993 

to the respondent no.1 ventilating their grievances 

against the aforessid seniority list. 

L, The applicants submit that as the respondents 

have startd t i.mplementing the aforesaid senitty 

list,the applicants are constrained to approach 

this Eon'ble Tribunal and this application is within time 

as per the limitation of section 21 of the minitrative 

Tribunals Act,198* 

. Factsof the case.' 

The Bailway Becruitrznt Board,àjmer 

had given an advertisement as per Employment 

nothe no.1 /89 for recruitment to various posts 

con..3/-. 
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in Indian Rail;iay and at category no.11 in the 

aforesaid advartisem nt there was the post of 

Apprentice biesei ssistant/Assjstant Electric 

Driver. The said advertisement 	was for 31 posts. 

The Educational qualification required for the aforesaid 

post was IetricJat ion or its equivalent and 

thArcE years diploma in mechanica1/e1ectijcal/ 

telecommunication from a recognised techflical 

instiute. Herein annexed as annexure -i is the 

.nn. i-i 	copy of the said. advertisement. - 

5.1. 	The Chairnn Bailway Becruitent Board ,Ajmer 

by letter dated 30.. 11 9 	informed the applicants 

that they were selected to the post of, dieel, 

Assistant/Assistant dlectric Driver with pay 

scale of Rs.950-1500 and the said information was 

sent to the rcspondent flo.i.t was further stated in 

the said letter that respondent no.2 would sent 

appointment letter at appropriate time. Herein 

-ann. -2. annexed as annexure A-2 is the copy of the said etter. 

5.2. The applicants submit t1- .t the Divisional 

Mechanical Engineer, Batlarr had called upon the 

applicants and others for training in connection 

with their appointment. Herein annexed as annexure A-3 

is the copy of one of the said trainkg 	call letters. 

5.3. 	The Divisional Mechanical Engineer,Bat!am 

had gitven one 	apprenticeship Bond tu the applicants 

a nd others.The said Bond shows that the 

con.. ,L/_ 



period of ApprenUceship shall be 26 wecks.Her*Ein 

annexed as annexure A-4 is the copy of tha one of 

the 	apprenticeship form. 	 .A •)4 

The respondent nc.i 	by his letter dated 

29..1992/10.6.1992 published a seniority list 

showing the seniority of the applicants as well as 

other employees. The applicant no.', is shown at 

Sr. no. 220.Thc applicant no.2 is at Sr.No.227, 

the applicantno.3 . is at sr.no.228,the applicant no.+ 

is at sr.no.2299the  applicant no.5 is at sr.no. 21.0, 

the applicant no.6 is at sr. no.2.The applicnt no.7 

is at sr.no.2-f6 and the applicant no.8 is k at 

sr.no.251. Annexed herein and marked annexure A..5 

is the copy of the said seniority list. 

The applicants being aggrieved by the seniority 

list annedure 	filed Original Application 

No.2O of 1993 before this Hon'ble Tribunal. The 

Hon'ble Tribunal by order dated 5th 3u1y 1993 

admitted the aforesaid application. In the meantime 

the respondent no.i published a provisional seniority 

list dated 13th .pril 1993 suspending the 

seniority list annexure 	Herein annexed as annexure 

A-6 is the copy of the seni ority list dated 13th 

April 1993-  In the aforesaid seniority list 	Ann.A-6 

annex'e A-61  the applicant no. 1 is listed at 

sr.nc. .%669 applicant no-2 is listed at sr.no.273, 

con. .5/- 
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the applicant no.3 is listed ar sr.no.274, applicant 

no.)+ is at sr.no.275, applicant no. is at sr.No. 286, 

applicant no. 6 is at sr.uc.2891 5.pplicantno. 7 is at 

sr.no. 29 and appllcantno. 8 is listed at sr.no.291. 

5.6. The resporents have also started implementing 

the seniority list annexure A -6 by their letter dated 

2th May 1993 and accordingly 78 employeds have been 

upgraded. Herein annexed as annexure A.7 is the 

copy of the letter dated 2+th May 1993 of the respondent 

Ann.-7. 	no. 1. 	The applicants have preferred a Misc. 

Application No.289 of 1993 in O...No.210 of 1993 

for stay 	of seniority list annexure A-6 to this 

application. The notice is issued in the said application 

andthe adjournient WaS sught 	by the adaté for the 

applicants as new cause of action has arisen on 

account of the seniority list annexure A-6. 

6. The applicants suurnit that 	employees shown 	in 

the aforesaid seniority list 	above the applicants 

are first fireman and first fireman/diesel assistant. 

6.1 • The applicants submit that there are three 

types of employees in Indian Baliway, who can be 

posted/drafte d to the post of Diesel Assistant: 

Cs) First Fireman,who has attained the post of 

First Firemman by way of promotion.They 

are called rankers. 

con. • 6 
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First Fi.remean who has been directly recruited 

to the post of first fireman/disel assistant. 

Diesel Assistant,who is directly recruited 

to the post of Diesel Assistant. fL 

The applicants state that for the post of First Fire,man/ 

Diesel Assistant Bailway Authorities in the year 198 

had sought metriculation only as minimum 

qualification required and in the year 1987 the 

lway Administration bad sought diploma in electical/ 

mechanical/telecommunication engine,ring as minimum 

qualification for the post of diesel assistant/A/C 

Assistant and after wards the railway authorities 

have sought metriculation,I as minimum 

qualification for the post of First Fireman/Diesel 

Assistant. 
N 

6.2.The applicants mainly challenge the seniority 

iist Annexure A-6 to this application on the ground 

that the applicants are appointed to t he post cf 

Diesel Assistant first in point of time to other 

employees for the reasons 

(1) The Direct recruits to the post of First 

Fireman/Diesel Assistant are required to 

complete their 18 months training. However., they 

have not completthe said training.The 

aforesaid direct recruit to the post of First 

Fireman/Diesel Assistant by letter No. 
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DBB/Ajmer/ME/1 /88( Mechanical) dated 1.3.1988 

were proposed to be appointed to the post of Trainee 

First Fireman/Diesel Assistant/Assistant Electrical 

Driver.The applicants submit that as stated earlier. 

the aforesaid direct recruits have not completed 

their full training and therefore they 

cannot be shown senior to the applicants. 

(2) First Fireman- promotees bv or direct recruits 

to the post of First Fireman/Diesel Assistant 

are required to complete three years of continuous 

service on the post of First Fireman to get drafted 

to the post of Diesel Assistant as per note 

137 (1)(b) of Bailway,  Establish,,wnt Manual Voi. I 

which reads as under: 

( ) Diesel Assistant 

137(1). The vacancies to the grade of Diesel 

Assistant in scale R. 950-1500 may be filled 

as under: - 	 - 

(a) 50 	of the vacancies shall be filled by 

lateral ind7uction 	from aaibg First Fireman 

who are atleast 8th Class pass and are 

below 1+5 years of age in case of shortfall 

by promotion by usual selection procedure 

from among seccnd Firemen who are atleast 

8th class pass and are below 1+5 years of age. 

( b)Balance 505 of vacands 	shall be filled 

by lateral induction of matriculate First 

con. • .3 
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Firemen with minimum three years of continuous 

service, shortfall,if any, by promotion of 

Matriculate Second Firen 	through 

departrental examination. 

(c) Short fall,if any, against (a) and(b) above 

shall be made good by direct recruitment 

through the Bailway Eecruitment Boards, 

6.3. 	The applieants further submit that as per 

the note 	Ira 302 of 	M. Vol. 11  the direct 

in case of curtailment of training period, in exigencies 

of service, their date of joinirto the 	said post 

in case of such t direct recruit shall be the date 

they would have normally come to a working 

post after completion of the prescribed period of 

training. The said note 302 reads as under:- 

302. 	Seniority in initial recruitment grades: 

iffmizzity Unless specifically stated otherwise, the 

seniority among the incumbents of a post in a grade is governed 

by the date of appointment to the grade, .The 

grant of pay higher in the initial pay should not as 

a rule, confer on a raily servant seniorit.y above those 

who are already appointed against regular posts. 

In categories of posts partially filled by direct 

recruitment and parially by promotion, the criterion 

for determination of sen.y should be the date 

of regular promotion after due process in the 

case-of promotee and date of joining 	the working post 

	

co -- - 	 - 	 n. • 9 
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after due process 	in the case of direct recruit, 
seniority 

subject to maintenanye of inter-se iat of 

promotees and direct recruits among tbemselves.Wtien 

the dates of entry to a grade of promoted railway 

servants and flirect recruits are the ame 

	

they should be put 	in alternate positions, the 

promotees being senior to the direct recruits, 

maintaining inter-se seniority of each group. 

Note: In case mg the training period of a direct 

recruit is curtailed in the exigencies of service, 

the date of joining the working post in case of 

such a direct recruit shall be the date be would 

have normally come to a working post after 

completion of the prescribed period of train±.!t. 

6.4. 	The applicants submit that direct recruits to the 

post of First Fireman/Diesel Assistant are required to 

complete their 18 months training .However, they bav 

not completed the said train.ng and the aforesaid 

direct recruits to the 	post of First Firemen/Diesel 

Assistants by letter no.BB/Ajmer/M/1/88 ( ?iechanical) 

dated 1.3.1988 were proposed to be appointed to the 

post of Trainee First Firemen/Diesel Assistant/Assistant 

lectrical D±iver.As stated earlier the aforesaid direct 

ecruits have nt completed their full training and 

therefore their appointment to the post of Diesel 

Assistant should be in accordance with 	the note of para 

302 of IBEM Val. I. 
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6.. The petitioners submit that the first Firemen 

promotees are required tobe drafted as Diesel 

As.sistant prior to their. po sting to Diesel Assistant. 

First Firemen are drafted to the post of Diesel 

Jssistant at later stage i.e,after appointment of 

the applicants. Herein annexed as annere A-3 arethe 

copies of the letters shoing the date of 

appointment of the first firemen. 

The applicants sfurther submit that first firemen 

if required to be drafted to the post of Diesel Assistant 

should be selected for the said post and thereafter 

be can be drafted and thereafter only be can be said 

to be equivalent to the applicants. The applicants 

further submit that even if first firemen is working as 

Diesel Issistant without his selection or drafting 

his posting as diesel assistant is not regular 

posting. His posting is on pirely ad-hoc basis and 

therefore be cannot be considered to be diesel Assistant. 

6.6. The applicants submit that the applicants are 

appointed to the post of Diesel Assistant on 3 11.1989 

after their due training of 26 months whereas 

direct recruits to the post of Ffrst Firemen/Diesel 

Assistant have completed their only 6 months training 

on 11.1.1989 instead.of their full training period of 

18 months .Therefore direct recruits 	to the above 

mentioned post of Firemen/Diesel 1 s s i stn t 

sTou1d be given the date of appointment after the 

cmpletion of their 13 months training period from the 

date of commencement of the said training and 

C Ofl. • 11 
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accord.Lngly their date of joining to the post of 

firemen/diesel assistant would be 1 .1. 1990 as per the 

note of Vol. i of MEJr. 

The applicantssu'uit that as stated earlier 	 I  

the first firemen/promottees are drafted to the 

post of DiEsel Assistant at later stage than the 

appointment of the applicants tothe post of Disel Assistant. 

Thus according to the 	applicants the following 

should be the d:tes of appointment of various 

types of employees to the post of Diesel Assistt: 

1 • 	Direct recruits to the post of Diesel Assistant 

i.e.the applicant 	3.11.1989 

Direct recruits to the First Foremen/Diesel Assistant 

1 1.1.1990. 

First Foreman ( 	omottee) different dates of 

their drafting. 

The applicants submit that 	some applicants and 
direct recruits who have been absorbed on the 

basis of advertisement of the year 1987 have been 

appointed to the post of Diesel Assistant 	at later 

stage on account of delay caused due to the mistake 

Of the EailWay iLuthorities for getting the procedural 

formalities completed like police report etc, 

and therefore such type of applicants also snould be 

given the date of appointment to be 3.11.1989. 

Cii] ..12. 
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Her.:in annexed as annexure A-9 is the copy of the 

appointnt letter of some of the applicants 
dated 3.11.1989, 

5.7. Now the second point of the applicants is  
Minimum qulificatjo 

about their educational qualLacation t sought by 

the authorities for the post of Diesel Assistant 

as per z advertisen nt An:exure A-i 

is diplma in electrical/mechanical or tele-communication 

engineeringXtExxj. Afterwards the railway 

authorities had aught the minimum educational 

qualification for the post ,f First firemen/Diesel 
00 

Assistant to be matriculation ITI. The minimum 

qualification for the first firemen is no where 

specified • Thus in view of this situation in respect 

of the educational qualification of different type of 

employees who are on the post of Diesel Assistant, 

it clearly ennates that the applicants are 

highly qualified and the intention of the railway 

authorities at the timeof puhiishing the advertisement 

annexre A-i for the recruitment 	to the post of 

Diesel Assistant Was very much clear 	to appoint 

highly qualid 	persons to the post of Diesel 

Assistant. In view of the above it clearly appears 

that 	the applicants are being deprived of their 

due position in the seniority list • It also clearly 

appears fromthc seniority list annexure A-6, that 

employees having lower qualification are shown senior 

to the applicants and thereby the applicants are not 

con . 13 
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only deprived of their rights but they are also 
being humiliated 

6.8. Thirdly the applicants rely on certain letters 
of the Railway authorities whereby the railway 
authoritIes have clearly observed that 

a person who has worked in a particular traction 

i.e. in diesel traction, steam traction,ejcctric 

traction cannot be 	permitted in other tractio 
meaning thereby, if the emPloyeez has worked in steam 

po 'tt 	'. 
traction be cannot be wwit-1-e-d in diesel traction 

Sirnilai situation has arisen and therefore 	it was 

proposed to promote employee in the same traction and 
 h 	 not in another traction. Herein annexed as annexure 	-iO 

is the copy of the said letter no.nu/1160/94/16/317 
dated 31st 3ctober,1991 	of the General Manager,churga6  
Bombay. 

S 
In this case first 	firemen have worked 

in Steam traction and not in diesel traction and therefore 
first firemen should not be posted as Diesel Assistant 
Without undergoIng a proper training in Jr diesel 

traction and similar is the case for first firemen,/ 

diesel assistant. Thus the applicants are 

themost approprite employees in the diesel traction 

working on the post of diesel assistant and therefore 
should be shown most senior to all other employees. 

The applica5 have come to know from reliable 

sources that the Railway authorities have bowed to 

con. ,1L 



the Union dennds and first firemen are lazy older 
than 	the applicants and they are influential 
than the APPlicants in the Union and therefore 

the firàt firemen have been able to get 

seniority over the present applicants. 

7. The applicants have not filed any other application. 

s stated earlier the applicants have filed O.A.fl3.240 
of 1993 challengIng the seniority list inn.5 
and in the me5ntime seniority list annexure 6 

is published and the railway authorities have 

started implementing the seniority list 4nnexure A-6 
and therefore they are constrained to file this application. 

3. The applicants as stated earlier have 

made representation dated 5.3.1993 t the 

resporent no.1 to vetilate their grievances against 

seniority list annexure 17. However,the aforesaid 

seniority list annexure A-6 is being implented 

by the railway authorities, 

9. In view of the aforesaid facts mentioned in paragraph 6, 

the applicants pray that: 

() This Hon'hle im Tribunal be pleased to 

direet the Railway authorities to fix the 
? Y seniority of the applicants 	/flrst Firemen 

and Fir at Fireman/Diesel assistant in the 

seniority list Annexe A -6, 
c,t&e 4/L 

(B) Pending hearing and final disosal of this 

app1jatjon the operation and implementation of 

the seniority list annexure .-6 be stayed; 



Not applicable 

PrticLlars of 	ac—a-t/posta1 order filed 

in restect of the application fee. 
CD 
() i ie4k fr 	J. iv5 1'/a'LLp-( P  

List of enclosures: 
Jc4 

Copy of the advertisement 	of Tan,1937. 

Copy of the letter dated 30.3.38 0f the Cha.ir man 
Baiiway Becruitit Board,Ajmer. 

Copy of the letter for tining by the Dvn. 
Mechanical Engineer, iatlam. 

-f. Copy of the ApprenticeshipForm 

Copy of the seniority list dated 10.6.92. 
Copy of the seniority list dated 13.1+.93 

Copy of the 1eter dated 2+th May 1993 

for upgrading the employees. 

3. Copies of the letters showing the date of 
appointntt to the First Firemen. 

Copy of the appointm: nt let r of some of the 

applicants dated 3.11.1939. 

Copy of the letter dated 31st Octobe 2 1991 of 
the General Manager. 



16. 

:: VERIFICATION :: 

We, the undersigned petitioners, Adult 

working as Diesel Assistant, at Gancthidham 

Railwa y Station, District Kutteh respectively 

do hereby verify that the contents of all the 

paragrhs are true to our personal 1mowlege 

and belief and we belive the same to be true, 

and that we have not suppressed any material 

f act. 

Ahmedabad ) 

Date : 	/10/1993 ) 

Identified
Vl~~ 

IT.H. Patel 
Adv oc t e 



3LL\SG 

	

cT1T jT 	3( 	f—Ld 	in 
71950- 510 3fflñ 

	

¶ 9-çC 1FC c 	 ç$ 

71 

--2O 	 J1 	•TPft i1 	11T 

	

Th 	TTIT 	'i 	 t 

ttTS ' 

ç 

S S 

* 

4 	 • 
.4 	 •. 4 	• 

S 



Ike 

V 	

; 	 j 	

,V V•. 	 , 	 .,, 

VL 
Th 

4, 

' 	 - 
1

N. 
	 T77 

JT 
4Z 

r-  ?ifr fTT 

I 
	

LTO 

T i 
tV'r 	frT 	TT f 	fiT V_/1 	1T V I 

f' 
11Tfl1 fTTT  29-1989 - 

rV l  

f V T 	
T T 	q 

al  

--- 	fT;T 
T 

T T'T r 
VVVJ 

- 

' 
41 [1V.V  çT ' 0 	9 

V7  r.r-V 



C) 	 - 
- 

' 

VV V • 

LITT 
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EIS 	 th 	e 1dert of India(hre in 
aftEr 	't'€•i UG 1.,j trip 'Coveri- rnent')hs to the rqst 

of the parties of th •fi.rot p:'t ar sond p-t er,a' 
th 	ppertce ard the 	pii 	WItIVV  the corset of the 
party of. the second part agraod to servc- 'the Gr:io 
as an Apprertice with 	v 	:t 	 i 

	

itierit to th 	depa'nent of Iiuiian Rly.or, ri 
te..rms and conditioiie '.f. 	.r 	fi'rig.- 

NOW 1SE 	ESENTS 	 he partieD here to 
* 	'espectively agree as ±'ollows-- 	V  

The Apprentic of his/her cn fr 	will and with 
:.the consnt of the party of the socond part ,herebyninds, 
himself/herself to serv the Goverr::ent as DSL Asstt0/AsStt, 
DR vSlect)FirP.jnqn 1st/pprntc Lr any place situated on 
the 	V 	Railway system for a PV 4'tOr o:t:' 
eoIjTrom he 	—. 	dy of 

V 	
1989 
m 

	

_____ 	her 
rinig in V 

 India 	inaf Vccr m tiQrd prov!d a1ways 
that th  c-overnmi.t nj 	 'c-'-etjorLr to 
modify the periods VVfld V O.OUrss or. PVIacV,,  of 	r 	5:•VV 

gid they 'shell also hve.o poor t.c tminate t1 9pp--
itoesh1p bfors t'hd expati'on 0±' t.h. power to ter— 

V 	 manat VthS a.pprentce ship bef ore t}e expi'ratiori of the 
power Vt'  terminate oie3id period of 26 wepks as hero 

V 	 in afte'r provided. V 	

V 

2 	'The., period of , 	t1orp shel] he 26 
a,i aforesaid and the the pprentic. hn1i rpceivp q 
nonthly stipend tt ,  thote Low. alongwilh 

.dearness a1iowanc as may b,ri adrnssble under the 
rulps or Vexthrt 	from 	 VVtj• 	 The iricrmn- 

, 	
ts shall not be rtVed to any 'ioprntice whil 

dr rraining uflless tho quthorl.ty unev whom 
V  ije b'Eng :tr.aind gives as satis±'actory report of his/her 

V 	 diligrerce. ProgrsV and bh -riDur 

3, 	The Lont nunce of the ApprPtce ship from 
V 

month to mort' 	Vi1 	 ( 	 VViVj 	 V 	 V 1S.Vj. V/ . 

duct .nd prgress of th 	pprenticeVas rrtjfied 
to ta 	e cr_.TVi;t J  1-• '' authority tn1 V V. whem he/h 
m.j be aerving should he/she V a VL ny VV time duringV 

	

the apprenticeship not Satisfy the quthority  under 	ocohe 
wion he/she is workiigthathe/she ig mkinggopd 
progress orth.t  his/her Qond&ct s otherwis 	- 

V t VifaC tory. he/she hll ,be liabJ.e to be discharged 

--2— 
V 



for IU.s/li. f 	- 	
V' 	 ic I.i1 p uv ( 

ovrnrncnt or th,  cff,o 	V,V: r'ç 'r 	j,t- 

jgt? (whos t (P1 $10 	.1 
be finl)for th 	 " letrTnning whth 

the pro're 	o± tir 	pj V r ar ririing s or, 	ct 
e tiftc 

NOTE. i/ 	The Governtllent hive prxx however t lip Aisat- 
jthA pp 

rentice should 	x±k ('s) V1 

/ 	 tOCøt± 	to r?c'i're tirirg'be with.' - 
• hol," 'rg  hio/hor s ti 	c& in ntsrei.on 

report couyse is coir1d, rocpssnvy qt't 
end og the pescribec1 period otrinigfo-
the rsaons th2tha/the 1i fnje' to cclrrtø 
the prescrjh'd triinirgstjsfictory Qfb)be 
dischged rccIi his/ r'ctpp:rn.pjce$hV in terms 

•: 	 of cinuse, 	 ,• ' 	: 
11/ 	chdu1pd csts/Tribe pPrntjcs my 

the sc'cond chance with stipubnd 	th t4vd 	
V c,nce if consjdprd nec eary ithopt tipnd. 

V 	 V 	
V 'V  

Lii/ The 	i t.iQ e i or - whQInrepent cowrse Ia. 
wili rank junior to those 	'iia ti 

V  V  first ittempt. In th' 	 pprcs 
'S tdergo rpt Cour ,lonwith'the 	qu- 
ent batch of apprentice t}i.r. seniorIty will be - 	 ' 	retoncd Pcoordirg to. the ma'rkp otjned in 
Passing out exiinatjo  

VIVt 	uring. th per icx of rP pJ Vat,  cours of trIn.ng  V 	
without stipend,th ipprenticps will cVoninue V V 	to LV? 	 by, thr,  tx'ms nrd, 
CQflt,jflpu in 	g re  Pnt. Such ppro .ntjcp8 V 

will not b 	Igib 	to any qervicp b V,rfjt8 
Uui ig the period of the 	rpt ('OUrp Of,  L 	 ap;renticeshd.p without st±pd V Th priod 	V 

V 	 of their inibis.L ny, Y'.T,  q.t course apprpn­ 
Pdt.-J.P w  1,thorc-j D-,i not Count As aerViQe fo' 

any purpose. 	• 	 V ,  

4. 	T h;3,iFprentj.ce shaLl employee himself/herself honest- 
ly efficiently -nd diii nt].y'undr the orders ari Ins-. turcUon of th 	uVthrjtiujer whom bn/skr 'hill from 

V ±irne to tim , placed by th Gone 	in 	 in 
Indj 	fldshall'O'.91l';thjs'WhiCh thy be requird of 

Vhim/hr orwhich 'rerAces9ry to be done ..n .his/hr ; - — 
	Capacity as 'n aprrertice. 

The ajprjc shall not on an rtnc absent 
himself/herself her duti's without hv±ng first 
Obtid theperfIisj.o of th Officr authorIty V 	
inthat UehJI by the Governinnt r Vfl case of sic'krss 

V 	Q 	ccident witn forwarding a mdical certificate' 
Satisfd.-ct'bry frr such Ori.cers, 	 --- 

V 	
V 

V V 	 VVVV-V.• 	• 	- V•' V V _V__V V 	 VV VVV.V VVVV VV V VVV 	- 
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.7 

th' 	trii 	r. 	 ' c 	on  

n 	-'nohr 	vc• tso-r  

7.. 	The 	pprrt1C 	sholi b 	r 	ponil' 	for' 	thc 
gocc 	.rid 	toroS 

n/her or in his/her o ryhr 	property ontruetd 
:i 	ri.ik 	rul1y taiticlly occount fr oY pay 

ev" ci' 	livr to the ?ropr Officer eli rnonk 	god8 

n'd 	toreS andproperly,thiCh shall at cry tirn 	dome 

to hi/hr hande o 	bP under his/hr charge onnccount 
of 	tn n Govnment. 

81 	i'h? 	apprntiCe shil coruiCo'm to 	r1l, 	the 	ru1s 	nd 

rpguletions 	of 	the depertrn.flt to 	hicl 	he/she rney be 
sttc shed for .t'aining et eny tim 	and •shsll obey cli such 
order anddir2ctions 	s ha/she shall from time to tm 
receive 	rom the 	Officer and ' Officers plced in 
authority above him. 

9, 	The 	apprentice will i 	nuired 	on 	xeminst1Ofl 
n .all Idian langu1ge. 

9.. 	The epprentice sholl if o,recjuired by the 
General Monger of the Aeilwey to which he/she is posted 
during the period of his/her .opprntice ship .t himself/ 
hers,el.ento11e .to  ,ucb unit of the ctioncl cadet 
corpses m.y be, ccnstitutecthy th OentrelGOVPrflr.eflt by 
notifictionUflder setion17 of the Netinnel cadet corps 
Aqt.1948 in accordance with. th rule prescrit'd in this 
behelf'ad the oster shall begoverned..by such ruls such 
during the period of erro1enert. 

10. 	The Gov 	ment shell be at iterrty tode'uCt from 
time to t.me OLt of the moneys due to ..be peid to the 
apprentice as aforesaid annum or sums of money which may 
be responsible for any loss or time occqqiorpd by the 
beence,sicness without en approved madicel certificate 

or other incercity to work and also for any loss which the 
Government may sustain byreesonof tbP negUgrce Or  

misconduct of the, apprentice. 

11.. 	The apprentice will not during the, beellowed to 
subscribe to the State eilway 10 Provident Fund • Th 
period of apprcntic ship will not cunt frpersionary 
bprpfits, 

12. 	Sould' theThPprntiCES be guilty of any irsubovdi— 
nation interfere'ce or other rniscnnduct or any brcach 

or nonperformanCe of tho provisions  Of thos oresnnts 
at any time during thn continuance of the apprentic 
ship it shall be iawfl for }t 	ovrnment or th 

fcehaving authority in that beha 	1mned1atly 
and without prev.4.ous notice to dismiss, or discharge him/her 
him/her from the epprentiC' ship and the Gove'nmert 
or such off icet for the .prpose of deterrninr whether the 
apprentice has teen guilty ------- 



-- 

of nry nsuhoirtiO'J.'' 
or' h1s cnTnt ' 	my 
provisions of iee  

- 	
4. ' --•ri'± 	C 

It sr-iii i'±ul forti.e C1e:1ne.r1t if • t1EiPd 
13. 

t Lrre 't 	'1 t tr' 	jr'flIC" 

is u:if it 'id is ill hplth to cbtin or to compl°te 
t1P trinin 	o oetermlflP th 	ppr ntiC snip wathrut 
rV1Qu5 vticc(the dec'isio c.f t 	nve'rcnt brir 

I  conclUS1V 'r thre a o nas'/hr cpprentiC ship 
shill be t rrii1-itted. 

14 	Dr1r tr irio o 	t-P 	 -' 
81r11l be eligible tar J.ev in qccordoflCe with the 

".iles for tx.' t.me bri.ig 1 fo - 	p ioi1, 3 J 	o "ppren— 

tiCe o Indiri 1 ilway50 

15. 	Should" the kpprenttce trminate his/her 
apprenticehsip without thp wtttencons0f the Govt. 
or try to with diw be wilfully absenting bimeelf/hr 
self or any time by adopting sny'unfaith ract19 o be 
discharg'd ther€'from fo misconduCt or any othr •offnC t 

as enumeracd Li clause 12 qbove during th' period of 
apprn'iCe ship to ccpt srvice'.S' __________In the 

t.c 	s 	ox'su' if offrød 
o him/her or cE siogn ervice without 'the writtenCOflSPtlt 

of thm Govt.th prt,es of 	•fiSt 
SeCOnd ?art in Considr31Ofl of the promisshiPbY 
jointly jrd severally agree to rply' on dmnd tè.the 

Govtll stipunds or py or any other an'oiintr.wn,bY 
the apprnCe from th Goverumentunder t.hs prert 
nci also to r'fund to th admIstratiOfl on 

whole cost :f his/her training w.ioh will be ur1erstOJI aS 
12 1/2o of t..putnd or py or al1OWrCe excluiTig trv 

	

lLng aM runrirg al1ownCe ,if any, 	wn by the 
7prt13 

16. appre'ntiC 	ill not , ba entitld to 	y 
comoprstin htsovr,  on his/r apprentice ship C  
b€ing ermiated lAnderany of th provisions of thesa 
pesent5 nor sh'll the party to the second part 
have iy claim for 	 against the Govt.ifl 
th-t bhalf - 

17.hc apprntiCe hi 11 undro training for  
such tr"tdc OT trads a rry be •sp,cified in terms of' 
clust (i)he'eot'0 No gutr'-nt9e or promise of employ-' 
hYC 	 permafle-flt on 
shi, is given nor implid by th Railway administriiOfl 
But o the uesfUl completion'of the pppr'ntiCP 
sh ip the apprntiCP shll(±f h jsso ruired)srVP 
the rai1wiy dminstrat1Onfaithf'UllY .rnd eff1cieTlY for 

er10 of five yzrs('subject'tO earlie 
cie termination at th S 	•discret.Ofl of :the Railwqy 



o 	coniderrcI litrc c 	 cf p't;j 	rc cn 

ih terrjS 	C rliti 	i 	-y k 	in 	c- from 

ti  to titflO 	UIL' 	t r 	 i 	 rr:plrjjrt 

Appr'ntice rot b :Ln 	or b- 	c 	-ry rilwy 	Inst 	ir 

on compJ.tion of his/her p'ntic shp h./she will b 
g yen 	cortict of 	npY"n of is/br 
training to enabl hi/her to tLnd employTmnt o's1e 
thn Reilwry w:iL: thc52 -pr' 	ib :b 	i w'irk1 
posts will be givon such certifLct only on comple 
tion of five y rs Service. 

- 18. 	Ir rep?cb of 2ny iiter for which no provisios 
have ben m'd in tbi 	grc'emnts the provisions to m 
Indian Rly0Estblishmvnt code from tim to tIm in or 
force orry rules made thereunder shall apply to th' 

extent to which they gre ipplicablp to the service here 
ly provided for nd the decision of t,h Govt.ss to 
their aplicbi1ity in terrnirition qrd effect shLl be 
final. 

19. Subject3 so;nerwise provided in this contrqct eli 
notice to be given on bhif of the Govt0'n 	ll other 
sction to be tkn on bhrIf of the Govt.may be t'ik'n 
on be -half-f - 	oi-ntn n. 	 orrpther 
officer for the time being 	 - 
in the functions- du'jes rd lower of th- sRid  
If ____ 	_ 	prtics lower of - 
here tohiev setIir hands the dsy nd ye2r first 
above 

I qr 1tgree that in cse any dvrse report is 
noticed by th odminStr'tiofl t suhseruont dste I q 
liable to be discharged from tr ining cirse end will 

not heve ery cleims fo 	ppointmnt in thet Ltiiwys. 

of the firt 

2..   
LO 

W I t n s $ 	 - I 

Perty to the seconde 
------ ' /)TU 	 F ether 

' will be filled by office. 
2  
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p rt 

pert 
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Lrcle 

hurchgate ,Bmbay . 

lb. 	 Ete 4 7l0/1991 

The General Secretary, 

rnbay -400 007. 

The General Secretary, 

mbay -400 008. 

Dear Sir, 

Sub Avenue of promotion - }bnning Staff - 
Mechnica1 Departeent. 

letter lb. 	62/90 dated 

10.6.91 ,25.6.91. and 22.7.91. 

As per existing AVC of promotion of ftinning Staff 

in 	chanical Department ,there is a common seniority 

of 	ecwn / E.sel Asstts. and they seek promo- 

-tion as Steam Shunters/ Diesel Stunters and their 

Promotion as Steam Driver/tiosel Driver. A5  per 

policy existing on this 1ailvy knning Staff is 

required to be trained . In at least a tractions out 

of xacx i.e. Steen L4.esel and Electric B'P L.vision 

had been experiencing difficulties in promoting 

Eñ.esel Asstts as Stm Shunters because they are 

S 

not trained in Steam traction. These Mesi 
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have been directly recruited b1 2) as tsel A5tts/ 

a.ect. Asstt.with qualification of diploma and as such 

they canrot be forced to be trained in Steam traction. 

on SO ttvision ,the cadre of Diesel Shunter is only 

These elirectly recruited Diesel Asstt.cannot therefore 

be promoted as Steam Shunters unless they pass the 

courteof Steam Shunters and it is difficult, to 

draft them for Steam Shunter '' urse. because they 

have not worked as 1st Fircnan. Unless the work 

1st Firemen, they canrot be put to work as Steam 

Shuntors. 

In view of &rve, it is proposed to promote all 

Diesel A5stts. recruited by d 	directly as Diesel 

Goods 
Ire Drivers . They wbtk3cc will, be promoted as 9inters 

to the extent of vacancies aitakkaks available in - 

Diesel side and others will wait and work as Diesel 

Assistantwithout subj ecting them for Steam 9inter 

Posting till their turn as per combined seniority came 

for Promotion as joods Wrivars even if their juniors 

are promoted as Steam Shunters .The seniority of 

Diesel Assistants and 1st Firemen will be considered 

- 	- - for consideration further promotion as Goods 
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Drivrs. The proposal which was already 

sent to both the recognised Track Unions 

on 27.9. 199j is now modified as ahova. You are 

reuested to please send your above in above 

matter early. 

urs faithfully, 

For General Manaçjer 
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IN T1 	OENTRAL 	MINI- TRATI, TRIA 	AT 	flAB3 
. 	CL 

3.ANo. 600/93 
A 

Dharmendrakumar N. & 3rs. ..... 	Applicants. 
.. 

t - 
- V/s. 

Union of India & Ors. ..... 	Respondents. 

ents. 
: t-- 

At outset the respondents state and submit tha 

7 the application filed by the aeplicant is not maintaina- 

ble and tenable and therefore same deserves to he 
W. 

-dismissed. 

I 
Keeping the above the respondents state that 

the averments made in para 5.3 of the application1  tkg 

( am is not Correct End denied hereby. 	The respondents 

state that the training period of directly recruited 

Diesel Assistants is 72 weeks in case of matriculates 

and 60 weeks in case of diploma holders vide letter 

dated 20.4.88, a copy of the same is annexed hereto and 

ia rked as AnnexureR/. Their training was curtailed 

to 26 weeks. In terms of para 302 of IREM Vol.1, CO9y 

nfl.R?.. 	annexed hereto and marked as Annexure R/2.,, it has been 

laid down that whereby training period of direct 

recruits in curtailed in the exigencies of Services, 

the date of' joining the working post in case of such 

direct recruits shall be the date he would have normall 

come to working post after comoletion of required oerio 

of 

(A4.

training.This as fu ther rei erated vi e Ralway

AL

er L 90 / j12.90, 

Copies ofes 	annexeda 

 

With reference to ara 5.4 the averments made 

in the said para are not correct and denied hereby. The 

respondents state that the seniority list dated 

29-5-92/10-6-92 is superseded vide seniority list 

dated 13-4-1993. 
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4. 	With reference to para 5.6 the averments made 

in the said para are not: correct and denied hereby. The 

respondents state that 75 employees eligiie for 

promotion against upgraded posts with effect from 

1.3.93 have been promoted from this seniority list vide 

order dated 24.5.1993. 

S. 	With reference to para 6 the averments made 

in the said para are not correct and denied hereby. The 

respondents state that seniority list of Fireman-I and 

Diesel Assistants who are in scale Rs. 950-1500(RP) is 

comb:Lned. First Firemai /fliesel Assistants above these 

applicants are duly selected Fireman-I vide order dated 

8.3.89 and were drafted as Dje1. Assistants on Same 

pay and scale. 

With reference to para 6.1 the averments made 

in the said para are not correct and denied hereby. The 

respondents state that procedure for filling in the 

post of Fireman_I and Diesel Assistants is stated in 

Railway Eoard'sletter dated 204.87 submitted as 

Educational qualification for directly 	&in. R/ 

recruited diesel assistant is matriculation pass plus 

ITI or Diploma in Electrical or Mechanical Dngineering 

or Electronic (in lien of ITI) 

With reference to para 6.2 the averments made 

in the said para are not correct and denied hereby. The 

respondents state that all directly recruited diesel 

assistants mentioned in seniority list dated 13.4.93 

have not completed fl.L braining of 78 weeks in case of 

matriculates and 60 weeks in case of Diploma holders. 

They have all completed curtailed training of 26 weeks. 

iegular First Fireman, who are 8th class pass are to be 

drafted as Diesel Assistants upto the extent of 50% of 

vacancies. 3alance 50% vacancies are to be fili.ed in 
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- 	 from Matricj..late First Fireman with three years 

continuous service in Railway and not as a First Fireman, 

Shortfall if any is to be made by direct recruitment 

through Railway Recruitment Boards. 

With reference to para 6.3 the averments made 

in the said para are not .correct and denied hereby. The 

respondents state that the respondents have already 

explained vide remarks against para 5.3 above. However 

in case of determination of seniority of rccriiitess as 

well as direct recruits, the criteria in date of regular 

promotion after due process of selection end date of 

joining the working post and in case of direct recruits, 

completion of prescribed training and thereafter joining 

the working post. 

With reference to para 6.4 the averments made 

in the said para are not correct and denied hereby. The 

respondents state that all the other directly recruited 

Diesel Assistanis have not completed the prescribed 

period of training but they have been assigned seniority 

after completion of prescribed period of training of 

78 weeks cemmenced from 28.6.88 and given seniority from 

28.12.89 after completion of 78 weeks. 

With reference to para 6.5 the averments made 

in the said para are not correct and denied hereby. The 

respondents state that seniority of Fireman I and Diesel 

Assistants is combined and further drafting of Fireman I 

as Diesel Assistant on same pay and scale does not 

combine seniority of FiremenI. They were regular 

/1 1T 	Fireman-1 and further drafted as Diesel Assistant on sam 
1-'•' 
/ 	 pay and scale. As such their seniority have been 

correctly fixed from the date of joining as Fireman-I. 

With reference to para 6.6 the averments made 

in the said para are not correct and denied hereby. The 
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respondents state that they were directed for training 

on 28.6.88 and were posted on working post on 11.1.89 

after completion of 6 monthS curtailed training. 78 

weeks prescribed training would have completed on 

28.12.89 and as such they have been correctly assigned 

seniority from 28.12.89. Applicants were directed for 

training on 3.4.89 and they all being Diploma holders 

were reouired to complete prescribed training of 60 weeks 

which would have nonrially completed on 28.5.90 as such 

they have been correctly assigned seniority. Further who 

were already empanelled as Firemen-I vide order dated 

8.3.89 and also promoted as Fireman-I prior to these 

applicants are correctly assigned s:niority over there. 

With reference to para 6.7 the averments made 

in the said para are not correct and denied hereby. The 

respondents state that post of Diesel Assistants, are 

to be filled in from rankers onA.ly and minimum qualif i_ 

cation is 8th standard. 3nly in case of shoftfall 

direct recruitment is to be resorted. Applicants 

having diploma and have been selected. videqualifica- 
- 

tion mentioned in order date ; ç\ a copy of the same 

is annexed hereto and marked as Annexure 

With reference to para 6.8 the averments made 

in the said para are not correct and denied hereby. The 

respondents state that t**t Fireman_I are trained 

as Diesel assistant and further as Steam Shunter as well 

as Diesel Shunter. There are 23 posts of stam shunter 

on Ajmer division today and this division do not find 

any difficilty as has arisen on Bhavnacar division. 

With reference to para 6.9 the averments made 

in the said nara are not correct and denied hereby. The 

responcents state that all the Fireman_I are Diesel 

Assistant trained and are drafted as Diesel Asstt. as per 
seniority. 
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With reference to para 6.10 the averments 

made by the aplicant is not corc:ect and cenied hereby. 

The respondents state that the rankers have been 

assigned seniority as per normal rules and not as a 

influence of Unions. 

With reference to para 7/the averments made 

in the said para are not = correct and denied hereby. 

The respondents state that the seniority list is already 

imolernented and promotion orders from this seniority 

list issued vide order cated 24.5.93 s.ibmitted by 

applicant vide Annexure A/7. The seniority list issued 

vi(71e Annexure .A-6 is in force atpresent. 

With reference to para 9c3) the relief clause 

the respondents state that the seniority of applicants 

have been fied correctly and they are not entitled for 

seniority over First Fireman/DiEsel Assistant xkiak who 

were empanelled on 8.3.89 and promoted regularly prior 

to applicant. As such the application of the applicant 

deserves to be dismissed with costs. The respondents 

reserves their right to file further reply as and. when 

necessary. 

Ahrncdabad. 	 For and on behalf of 
Union of India 

Dt: 	
,jAC c  

- 
C 

/u 	 jiniç. 
(d.R.Iyada) 
Adv cc te for the Respondents. Westerm Ri 	AJh]Eft  

\IORIFICATI JN 

Diviional ?ersonnel Jfficc 
Western Railway, Ajmer, do hereby verify that what is 
seated hereinabove is true to the best of my knowledge, 
information and belief and I believe the seine to be true 
and I  have not suporessed any material facts. 

Ahine (5 ab ad. 	 ' 
sa!r! 	Officer) 

......... 
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I13)Ur3 for ujrectly recruited sstt.1)riVrS(ese1) 

1)uraticn(in Weks) 

Matriculates 1110na 
hoidE'2'S ------------ 

4 	 2 
1) FamillariSattoU 

1) What i a 10 comotive? 
ii) C1as3ifiCat1.0n of locomotives. 

Broad outline of a di esel locomotive.' 
(Itr I 

1i) ±rar)smiSSiOO. 

vi) Power equiPment 
ijj Pxcitatio(l. 

a) itat:ic M 
_\ 

I 	LiJt;' 

viii) Other cuimefltS 

:1.) 	Vn.LatiO.rl of di esl 	ugi ne. 	 I c 

i Lxtcr 1 c intern ti cjmbustion engines 	%q 

10 u CT eniire 

LV 
 

v) 4-stro:e and 2-st:Oke cycles. 

vi Na tur1lY aspraed and 5 prnlarg6cI eflgioe. 

3 noer c1argiflg 	UDM2 erAgine 

Major diesel engine pai'ts. 

3) 	
3 
	

2 

)ui oil syatefli 

a)3tudy of the Eystem 

h) rouh1e hootg of 

l'Th.oi1 system 

a) 	o f ubricatiflg systems 

h) Lubri c'ting s r s'bem of WDM-2 loco 

lubrIcants used irk Wfl)M2 locos 

Lrj yr deviCeS 	 H 

e) TrouOle: soo,t1ng of the. system 

Cooling system 
1ri tion of cooling sys rem 

c ) 	U -j t A 	.A .L 	- - 	. 

h) Working of raat0I fan & t 	eratdrc cfltT(i 

c) $afety deviCEs in the system 

) Trouble 	 of the rstcn -f 

2) 



Dujatiari 

Iatr . cilateS 	Dir; 

) 

I ) CompTSsOr, xhauster and their 
fun C ti OTI I ri 

WL)112 i.nuH 

28 LV1 brake system 
22 LAV1 brake systn 

VCD oneratton 
3afety deviceS 

Troub]e hanirig 

Cear  P- R ifltflL 

i)esCri ntiori of underframe and the hogi. e. 

j 	) 	Tj 1d r g e r 

Safoty 	xi: 	fittings of a under gear 

2  
i) afet.y deiCS, their location 

urpo e and work tn, 

7)i:± 	r 	oL,rol 	 2 

t)L;lc,cto hydraulic gov?.'nor 

ji)  kToo Ward ccT er -r  

iv) 	afetv fi tttrigs. 

2)
10  

Lti1_c 
1) ABC of the electr.L0itYtsm 

jj)Basic tory of 
switches 
Re lays 
Circuit breakers 

a) 7usis 

(3) ElectrO magnetlC cortactOrs, 
f) ileci;rO pneum:bic cc,ntactOrS 

jJ) D.C.machnes 

Gericral lay out of V,1'ioUS 

lectr.Cal equinfl1ent 

'xi liary machines aui their functions 

machineS and thlr working 

vii) o-;er circuits 
viii ; Battedes and its charging circuit 

1 

6 

L:) J.asn-OVerS attu nowe,  r, L4k 

corit. . .2) 
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1ect; -- 	 14tri culat; 	9-1. n1 ona-n):.d. 

.x. .1  Tran 	t:Lori 

) dynamic braking 

Defects and their r.medies. 

Trou.b Ti e 	sho( tiii g 

9) 7 	 4 

i) Examination before starting engine 

Examination 	after starting engine 

Examination when tc -king over charge 

Lv) half-hourly read.tngE, 

T) General insDeption af the locomotive 
at halts. 

vi) Do 	and Don' ts 

v-Li. . 14u1tiio unit work I ag. 

4 	 viii) Trouble shooting 

/ 	4 
id) 	TranarrtatiOfl Training at ZT$,UdaiDur: 4 

I) dnowlede of Ga/SR 
{ard ai.d 	Mn e aignais & relevant rules. 

Duties and responsibtilties of  the 

j) 	Trr 6 	 6 

Recording of vaaJ.ou. 	Ler' utures, 
pros rures,etc. 

ii) Readings of the loadmeter 

$neeclomter 

tv; . 	
j) 

$ntt cry auetcr and its tea ting 

anual opratton of reiays,cofltactors 
and 	L1i:L 	wedg:nig. 

ri 	) - doad knonicdge 

71±) :1cndlirg of the locamotVo and train 
ni 	case of 	edgeriC1e3. 

12) 
26 	 26 

) Jonra 1n. 	road 	of 	tti e' 
on whi;h Asstt. his 	o work. 

Tootplate training on the vacuum 
bra'---eX Gooó.a 	UrUirs. 	air-b-rakeqf  
and passenger trains.. 

Id) 	 costi n 2 	 2 

Total: '7 	 60 
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RULES REGULATING SENIORITY OF NON-GAZETTED RAILWAY SERVANTS 

t 

General.—The rules contained in this Chapter 

ly down the General principals that may be followed 

h determining the seniority of non-gazetted railway 

l
y.ru.Tits on railway administration, except that for the 

irpose of determining the seniority and promotion 
rson-gaZCt.tC(l employees of the Dicscl 1.oconlotivc 

he rules contained in paragraphs 324 to 328 

ds Chapter shall be followed. 

CT—SuCh of the rules in this Chapter as arc not 

already extent shall apply from such dates 

as may be fixed by the railway administra-

tions. The seniority of the staff already 
determined under the extent rules or orders 
of the respective railway administrations 

shall not be altered. 

Seniority in initial recruitment grades—Unless 

xiliraUy stated otherwise, the seniority among the 

I.  Antnicrlt

nts of a post in a grade is governed by the date 

to the grade. The grant of pay higher 

ha the initial pay should not, as a rule, confer on 
rahvav servant seniority above those who are a!- 

J
udy appointed against regular posts. In categories 

s1 pcsls partially filled by direct recruitment and 
prtufly by promotion, the criterion for detcrmina-

iIOfl of seniority should be the date of regular pro-
aotion afler due process in the case of promotec and 
e date of joining the working post after due pro-
ass in the case of direct recruit, subject to mainte-

unce of inter-se-seniority of promotees and direct 
niruits among themselves. When the dates of entry 
ito a grade of promoted railway servants and direct 

tcnsits are the same they should be put in alternate 
siticns, the promotces being senior to the direct 

raruits, maintaining inter-sc-seniority of each group.  

N0TC—Tn case the training period of a direct recruit 

is curtailed in the exigencies of service, the 

date of joining the working post in case of 

such a direct recruit shall be the date he 

would have normally come to a working 
post after completion of the prescribed 

period of training. 

(No. F (NG) J-78-SR-6-42 dt. 7-A-1982 

ACS. 132). 

303. The seniority of candidates recruited through 

the Railway Recruitment Board or by any other recruit-

ing authority should be determined as under 

Candidates who arc sent for initial tiWn-

ing to training schools  will rank in seniority 

in the relevant grade in the order of meLit 
obtained at the examination held at the 

end of the training period before being 
posted against working posts. Those who 
join the subseucnt courses for any reason 

whatsoever and those who pass the crami-

nation in subsequent chances, will rank 
junior to those who had passed the exami-

nation in earlier courses. 

In the case of candidate who do not have 

to undergo any training in, trajning school, 

the seniority should be determined on the 
hasis of the merit order assigned by the 
Railway Recruitment Board or other re-
cruitirig authority. 

304. When two or more candidates are declared to 

be of equal merit at one and the same examination/ 

selection, their relative seniority is determined by the 
date of birth the older candidate being the senior. 
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TO ALL CONCERNED. C/- WREU-GTR/WRMS-BCT. 

Sub: Mode of filling up the post of first Fireman/Diesel Asstt./F,lectriC Asstt. 
and Steam Shunter. 

1\° 
- 7\ 	•' 	(\\\ 

1 • 	 u < 

A copy of Railway Board's letter No.E(NG)I-84PM756dt.3.11.87  is 

2\ 	reproduced below for information and necessary action. 

DA As above. - 
For Generl Manager (E) 

Copy of Ministry of Railways letter Na.E(NG)I=84-PM7-56 dt. 3.11.87 addressed to the 
General Managers. All Indian Railways and others. 

--------- 

Sub:- Mode of filling up the post of First Firernan(DieSel Asstt./ElectriC 
Asstt. and .team Shunter. 

/ 

As the Railways are aware, the mode/of filling up the vacancies in the 
' categorias of Fireman 'A'/Diesel Asstt./AsttLpriver(Elect) has been laid down in 

Board's letter No.E(NG)111-75/Rl769 dated 1.8.1981,' Fead 'with their letters 
No.E(G)Il'-80/RC11144 dated 30.4.1982 and 17.9.82. In, terms of these ordrs these 
vacancies are to be filled as under:- 	 - 

507 by the usual selection procedure from erstwhile Fireman 'B' who have 
studied upto 8th Class and are below 45 years of' age. 

507  by departmental examinatiOh from erstwhile Fireman'B' and 'C' who, are 

Matriculates and have 3 years Railway service. 

'c) If the departmental examination referred to in (b) above fails to provide 
enough Matriculates for the 50X quoa in the case of Fireman 'A' and the 
usual selection and the departmental examination referred to in (a) 'and (b) 
above fail to provide enough candidates for thQ respective quota in the case 
of Diesel Assistant and Assistant Electric Drievers, direct recruitment 'to the 
extant of sQrtfall should be made through Railway Recruitment Boards. 

'Ai- 
-'dt 1i the case f 4ssisan Electric Drivers, wherever the existing AVC 

dIdef'ff'OdiCUm0f vacancies being filled from among artisans, 20Z of 
the vacancies may be fTJled by selection from amongst artisans who are at 

/ 	UV 

1/'- 



least Vilith Class pass and below 45 years of age, the mode at (a) and (b) 
above applying to the remaining 507 of the vacancies. 

2.In the scales of pay notified on the recommendations of the 4th Pay 
smissiofl, the grades of Fireman 'B' and 'A' have been merged and placed into a 

single scale cf p.950—l500 and the posts in the merged scale of Rs.950—lSOø have 
oeen redesignated as First Fireman. The posts in the grade of erstwhile Fireman 
(ca1es Rs.210-270 and 260-350) have been allotted the single revised scale of 
Rs.825-1200 and redesignated as Second Fireman. The5while,deSigflati0n of 

Assistant Electric.D1'iVerS has also been changed as Electric Assistants. 

3. The staff Sside of the Departmental Council under the 3CM have raised a 
demand that the restriction in regard to age and educational qualifications for the 
promotion of Fireman 'B' and Fireman 'A' should be removed. 

4. The demand of the Staff Side has been considered carefully by the Board 
heaping in view the foregoing and in the light of the discussion held with the staff Side 
in the Departmental Counil Meeting. As a result, the Board have decided as follows, in 
super'seSSiOfl of the existing orders dated 19.8.1981 and 30.4.1982 —  

i) The vacancies in the grade of First Fireman (Rs.950-1500) will be filled 
cent percent by promotion of Second Fireman in scale Rs.825-120

0  by a 

process of selection but without any restriction of age or qualification.' 
Shortfall, if any, will be made good by direct recruitmeflr through Railway 

Recruitment Boards. 

The vacancies in the grade of Diesel Assistant/Electric Assistant may be 

filled as under:— 	
--'-" 

50 of the vacancies shall be filled by lateral induction fromamoflg First 
Fireman who are atleast 8th Class pass and are below 45 years of age; in 
the case of shortf all, by promotion by us,ual selection procedure from among. 
Second Firemen who are atleast 8th Class pass and are below 45 years of 

age. 

Balance 507  of vacancies' shall be filled by lateral induction of matriculate 
First Fireman with minimum three years of continUOUS,Servi ,  shortfall, if 

any, by promotion of Matriculate Second Firemen through departmental 

examination. 

Shortfall, if any, against (a) and (b) above shall be made good by direct 
recruitment thrOugh the Railway Recruitment Boards. - 

Wherever the existing AVC provides for 207  of the vacancies in the grade 

of Floctric Assistants being filled from amongst Artisafl who are atleast 8th 
Class pasand below 45 years of age, the same practice may ontinU and the 
mode as indicated at (a) and (b) above will apply to the remaining 

	of the 

v;cancieS in this category. 

iii) The vacancies in the grade of Steam shunters in scale Rs.120.02040 may 

be filled as under:— 

a) 66.2/3Z of the 
vacancies of Steam Shunter (Rs.200-2O4®) will be filled 

from amongst First Fireman/Diesel Asstt./EleCtriC Asstt. on the basis of 
seniority_cum_5uitthtY w1toUt any restriction of age or qualificatiOfl 

h) Tbo roniflinG 	
b flld from amongst Fire 

oF 	 will  

Firelnafl/DieSel Asstt. /Electric Assistants who have the minimUUm 
educational qualification of 8th Class and are not more than 5 years of age. 

5. Fl-° 50now1edge receipt. 	 . 

i9i187. 	 , 

V 
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SfL 	Mm iium 	Edcat i 
onai 	qua1 i fi ct ion 	

for 	dire t 

	

recrUitrnflt of App.' iei/E1eCt AsStt. sca1 
	90 

1500(RP) 

A copy of RailwaY board's letter No. 
	(NG)I1_8R2/E4 dt. 

	

and 25.4.91 is reproduced beloW 	or jnforrnatiofl and 

necesarY act:ion. Eoard' 	
letter No. E(NG)1 	PM756 d 

and No. ENG)II/87/FCJ4S 
dt. i9.1.8 and.E(NG) 	

dt 

9.i90 nntioned therein have 
'been 'circulated vjdC 	

hi5' '0ffj 
3 

	

1etterrs no. 
EM925t9/20 Vo.I1 dt. 17/2O.187 (PS No. 

	
5 	7 ) 

Vor.V dt. 0.'3 	and P.S. No., 48/90 

vide E(R& )B90//4 
Voi.VI dt. 7/17.3'90 respeCti1Y, 

	

For 	'I 
Manager  

Lotd jetLer No 	E(NG)18
24 R dt 

	

re:t, 	
tie Gener.l Manaij.rS 	All Indiafl 	

aiiWaYe and 

the C h 	 - 1 r{s 

Suh 	MinimUffi 	EducatiOal 	quai jficati0° 	
for 	direct 

recruit' 	
of App. DICSC1/E:lect AsStt. 

scale R5 

i500(RP). 

oard- - av 	rev i,ee:'1 	instruct jon 

	

The 	
contain 	n 

letter 	of e v e n no 	dt 	'/ 190 layin' 	down' 	the  

C U 100 to' 	 I e r i mont of 	
' 0 	i/leCtr1c 	

5ctt 

c:L 	Fi.Dd1 	 of . 
They hav now decided that th

e  

(nil Cl 4U 1 iN 	 1 uii cct recrUitfleflt to these 	cat° 

hou I d be 

S i) 	(a) Mti tLUJt on pass or its equivalent or Tefltt 

tenth St:T1dar 

	

	pass under the 10 ~' 	
sys' - 

l if ic'at:iOfl in any of the trades 

para a' oF IoardS letter of 9.1.90 cited 
aD0 	

Lr 

IT,ec::hanc (Diese:t ) Trade. 

OR 

Ct 

nPer1 

ri 	Flectr1cl or 	e hanical 	
gm 

- Eltrdn. 	(inlI?U of I.T.t.). 

7 	Pi 	core w 	
e b 	ivne to r otbdateS wl 	

th 

dip1OlT 	p 	icat ion (as 	 / 	) indrate in i  

	

\ 	
ç) 

1' 	

/ 



wn 
2. 	All,other terms and conditions will be the same as laid do 

in 	ai dv s l ter of 9.1.90 cited above. 

Copy of cfly. Board letter No. E(NG)Ii/36/RC-2/24  dt. 25.4 

addre1 to the General Managers, All Indian Railways and 

others 

Subs Mi n :Lru.m 	Educati onal 	qualification 	
for 	direct 

recruitment of App. Diese:LEiect Astt. scale Rs 	
950- 

1500 ( RP) 

The 	:o,rd have review the instruction contained in Board5 

letter of even number dated 9. 1.90 and 6.6.90 laying down the 

m]nhrFJm qual:i.fic:atiOIT for direct recruitment of 

	

in partial a.ji if i cat i. on of these orders, they haVe 
	flO 

	

Cl 
dG'.i that the Capil6ates with I.T.I. in. trades of wi re,a,fl 

	and 

Tractor Mechanic are also eligible for the posts of Diesel/Elect 

S S t t 

2. 	All 	otho vs to mis and conditions 
W 11 be the same as 	laid 

9.1.90 and 6,.90 Cited abQV. 
down 10 uc)ar dvs letter of  

I 

'1 


